
IN TE CENTRAL AtL.'1 Z ITRAT.1E TR.IDUNi 
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ORIGZAL APPLICAT~ONNO.391 of 1994. 

Czttack4,this the 31st day of Maich, 2000. 

PRAVAKZR £ NA. 	 0000 	 ?'PL iCJNT. 

'IRS. 

WJON OP IND IA & ORS. 	 RE SON NTS. 

OR INSTRUCTIONS 

1 • 	whether it be referred to the reporters or riot? 

2 • 	whether it be circulated to all the Benches of the 

Centii 1 AdInin istrative Tr ibunal or not? 
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CENTRAL ADMI41STRATXV-L TRIDUW. 
C1JIT?K BENC1CUrTK. 

OhIQIN?J APpLIcArIoN NO .391 OF 1994. 

Cuttk,this the 31st day of March,2000. 

c0R144: 

THE 1IONOURLE MR. SOMNATH SOM,VC.QjA1RMJN 

TW HONOIR NILE ) .G .NJRAS XHJ4 ,IEMEER ( JUD I AT). 

pravakar Jena,S/. .Suzndra Jna, 
Earlier working as Sitstiti.te Token Porter, 
uder..Divisional Safety Off icer,Khuzda Road, 
South Eastern Railways,Khurda Road,Khurda. $ Applicant. 

By legal practitioners Mr.B iswajit l4ohanty,Advocate. 

-.Vexs 

1. • 	lXiion of India represented throh GenerelManager 
South Eastern Rai3ways,Garden Reach.Calcutta, 
Iest Berga]. 

2 • 	AdlticnelDivisional Railways Manager,s.C.Rai1ways 
Khz.da oad,Z) istr ict .KhuztIa. 

3 • 	Assistant Operating $uperintendent, 
Khurda Road Divisifl, 
South Xastexn Railways, 
Khwda Ioad,Dist.Khurda. 

4. 	assistant Operating Manager, 
Khurda Road Division, 
South £astern Railways, 
1< huxda Ro ad ,Di st .th uida. 

5, 	Chief E nquiry Inspector, 
South Eastern Railways, 
Garden Re ac h,C alc utta, 
West Bengal, 

8 ROspoflnts. 

By legal practitioners N/s .13.Pal, 	

for the Railways. 
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Me 	d Mr • B iswaj it Plohanty ,Iearnod Co unsel for 

the Applicant and Mr .B .p&.,learrd Senior counsel appearing 

for the Lspondents and have also perused the records. 

2. 	Applicant a aa ilway erloyee, in a disc ipi mazy 

proceedings had been awarded with punishment of stoppage 

of iixrement for a period of one year by order dated 
Add]. 

17.8.3993 by the Disciplinazy Autherity.Th/Divisional 

Railway Manager, higher than the Disciplinary Atherity 

enhanced the punishment and termmnaeed the service by 

order dated 13.6.3994 (Annexuxe-J/8) after issuing the 

show Cause notice dated 12.4.1994(Ar&exureii.4/6). 

3 • 	In this appi ication.applicarit prays for quashing 

of the report smitted by the Inquiring Officer and the 

order of the Disciplinary Authority as well as the order 

of the Addl .Divisional Railway Manager ultimately terminating 

his service. 

4 • 	So far as the report of the 1.0 • and the 

order of the Disciplinary Authority,e do not see any 

gro Lmd to interfere with the same inasmh as the appi ic ant 

admittedly did not prefer any departmental appeal against 

the order of punishrzEnt imposed by the disciplinary authority. 

l4oreouer,eien on perusal of the report.we do not came accross 

any material to interfere with the same. 

5 • 	As regards the termination order iSSlEd by 

the NM,th€ same can not be sustained because under rule-25 
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of the Railway servants(Lscip1inary and Appeal)Rules, 

1968 no order imposing e- x enhancing any pénalty shall 

be made by any revising autr1ty unless the Railway 

rvant woqtd be given reasonable opportunity in making 

a representation against the penalty imposed and as sh*  

shew cause has to be is*d within 6 months on the date of 

Punishment imposed by the Disciplinazy Atthority.The 

Di.sciplinaiy Autkcrity imposed punishucnt on 17.8.3,993, 

the show cause noticed issued on 12.4.94 i.e • morethan the 

six months after the impo $ it ion of the punishment o zde r by 

the Disc iplinazy Ai.tIorityJ{erce the order of termination 

passed by the Ad .Diviaional Railway Manar on 13.6.1994 

(Annexure.4i/8) is quashed.However, the puishment imposed 

by the Dithi.plinary Auttrity havixg rit been interfered 

with by us as earlier stated still stands. 

6. 	 fl the result the Origin3. Application is allowed 

in part.No costs. 
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